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~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH, KOLKATA

oA /350/ a0 291 ) 20/9

i)

V)

v)

I T I

PARTICULARTS OF THE APPLICANT

" HARENDRA NATH KARMAKAR, SON OF LATE Kalipada Karmakar, aged
about 59 years, residing at Village - Uttar Bégundi, Post Office - Gotra,
District - North 24 Paraganas, Pin 743422, West Bengal

L APPLICANT
VERS U S — |

Union of India, through the Secretary, Ministry of Communication,

Department of Post Dak Bhawan, New Delhi 1.

The Ch1ef Post Master General, Yogdy g Bhowan, C. R. Avenue,

Kolkata 700012.-

The Dlrectm of Postal c>o:-=rv1ces, Kolkata Reglon, Yogayog Bhawan, C.
R. Avenue, Ko]kata 700 012. )

~

The Superintendent of Post Offices, Barasat - Division. Barasat,
Kolkata 7oeraly ' ‘

Pulak Das, (Inquiry Officer & Dy. Director, Kolkata, G.P.O. ¥ avocl
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/291/2019 : Date of Ordor: 11.02,.2015

Coram: - Hon’ble Mr. A K Patnaik, Judicial Member -

Harendra Nath Karmakar —vs- D/o India Post

‘For the Applicant.(s): Mr. A. Chakraborty, Counsel
' Ms. P.' Mondal, Counsel _
For the Respondent(s):  Mr. A. K. Chattopadhyay, Counsel >
ORDER (QRAL)
AKX Patnaik, Member (J):.

Heard Mr. AK Chakraborty, Ld. Counsel for the applicant, and Mr. -

AK.Chattopadhyay, Ld. Counsel appearmg for Ofﬁcxal Respondents, in extenso.

under n_ 19 ethe M dministrative Tribunals

2. This O.A. has been ﬁ'le
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“1) Charg’“‘ sheetl ser 2detpons; phcan&m, er Rule 14 of the
CCS(GCRS Rule’%ﬁ%Sﬂﬁ% Smoth
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same may be i she i
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ii) An order do° x’ssued»directmget e Chl

dispose of ‘tﬂl}i‘e{eﬁ):ef%lta‘tlonjdaféﬁﬁ\]

pdst Master.(G'enerai) to
.13and to pass a speaking on
reasoned order

ili) An do interim order do issue directing the respondents not to
continue with the Disciplinary proceedings till the disposal of the
application.”

3. Briefly stated, the case of the applicant as enumerated by Ld. Counsel is that
 the applicant was proceeded under Rule 14 of the CCS(CCA) Rule, 1965 on
| 06.10.2016. The applicant made a representation praying for fixing up venue
nearer to the Headquarter or Bhabia since he is suffering from acute heart problerﬁ.
~ The applicant was requested to ‘appear on 28.05-.2018 in connection with the _vc‘ase"

along with his defence helper. The applicant submitted a petition praying for

change of inquiry officer on the ground of being biased, which was rejected. He
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again made a petition against the appointment of Enquiry Officer and that was also

réjected. Ld. Counsel submitted that ventilating his grievance the applicant has

preferred representation dated 11.02.2019 under Annexure-A/6 before Respondent -

-No. 2 respeetively but till date nothing has been communicated to the applicant. He
further submitted that grievance of the applicant may be redressed if Respondent

/

No. 2 is directed to consider the aforesaid representation within-a specific time

frame.

4.  Having heard Ld. Counsel for the parties, without going into the merit of the

matter, I dispose of this O.A. by directing Respondent No. 2 to consider the

/

the meantime the said epres'enta!t};)n -hau_ah:e
¥ ( <‘)'~rm-:1

thereof be communicated to’the apphcan__«y.ha
h»-..“_m

5. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.

6.  As prayed for by the Ld. Counsel for the applicant, copy of this order, along
with paperbook be transmitted to Respondent No. 2, for which, he undertakes to

deposit the cost with the Registry within a week.

/

7. Copies of this order be handed over to the Ld. Counsel for the perties. .
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(KK Patnaik)
Member(J)
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